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8.6.00 Present: Hon'ble Mr D.C. Verma, 
Judicial Member 

HGard Mr S. 	Sarma, 	learned 

counsel for the applicants and Mr B.C. 

Pathak, learned Addi. C.G.S.C. Hearing 

concluded. The O.A. is disposed of as 

per order dictated separately. No 

costs. 
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CE2RAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 
200 of 2000 

DATE OF DECISION. 

I. Mr KeJ.i-ioungunyu Vizo 
2. A1l.India Telecom Employees Union, Line Staff 	 pE'rITIoR(S) 

Mr B.K. Sharma and Mr S. Sarma 	 I'V0CATE FOR THE 

_ 	-- -  -  	 PETITIONER(S) 

—VERSUS- 

The Union of India and others 	 - - - RESPONDE.1I'(S) 

Mr B.C. Pathak, Addl. C.G.S.C. 	
ADVOCATE FOR THE 
RESPONDENT(S) 

TFE HON'BLE MR D.C. VERMA, JUDICIALMEMBER 

THE HONBLE 
.1 

i. Whether Reporters of local papers may be allowed to see the 

judgment 2 	
: 

To be referred to the Reporter or not ? 

whether their LordshipS wish to see the fair copy of the 

judgment 7 

Whether the Judgment 1 to be circulated to the.other Benches ?-f) 

Judgment delivered by Hon'blC Judicial Member 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.200 of 2000 

Date of decision:' This the 8th day of June 2000 

The Hon'ble Mr D.C. Verma, Judicial Member 

Mr Kelhoungunyu Vizo, 
Working as Casual Worker, 
Office of the SDO (Phones), 
Kohima, Nagàland. 
All India. Teleco•m Employees Union, 
Line Staff and Group "D't, 
Nagaland Division, 
represented by the Divisional Secretary, 
Shri N. Buddhi Singh. 	 I  

By Advocates Mr B.K. Sharma and Mr S. Sarma. 

- versus - 

The Union of India, represented by the 
Secretary to the Ministry of Communication 
New Delhi. 
The Chief General Mana.ger, 
N.E. Telecom Circle, 
Shillong. 
The Telecom District Manager, 
Nagaland Telecom Division, 
Dimapur, Nagaland. 

By Advo'ate Mr BC. Pathak, Addi. C.G.S.C. 

Applicants 

Respondents 

0 R DER (ORAL) 

D.C. VERMA (JUDICIAL MEMBER) 

The applicant No.1, Shri Kelhoungunyu Vizo, working 

as casual worker in the office of the SDO (Phones) is 'the 

aggrieved person. The applicant No.2 (hereinafter referred as 

Union) is the All India Telecom Employees Union, Line Staff, 

which includes the other similarly placed persons as 

applicant No.1. The applicants have claimed the benefit of 

the scheme framed for grant of temporary status and 

regularisation pursuant to the direction of, the Hon'ble 

Supreme Court. , 



:2: 

2. 	The brief facts of the case,, are that the applicant 

No.2, the Union represents the interests of casual workers, 

particularly reflected in Annexure A to the O.A. All these 

applicants were appointed on various dates ranging from 1989 

onwards. The last of the applicants, as per Annexure A, was 

appointed in August 1998. The applicants, as claimed, are at 

• present drawing their wages under ACG-l/ as the applicants 

claim to be casual workers of the Department of 

Telecommunications. V 

3. 	The applicants' case is that similarly situated 

employees of the Postal Department approached the Hon'ble 

Supreme Court for direction for regulàrisation. The Supreme 

Cdurtwhile deciding the Writ Petition issued direction for 

grant of temporary status to the casual labourers of the 

Department of Posts. The similarly situated employees of the 

Department of Telecommunication also approached the Hon'.ble 

Supreme Court for a direction by filing Writ Petition, titled 
4 

Ram Gopal and others -vs- Union of India and others. The Apex 

Court gave a direction to the respondents to prepare a scheme 

on • a rational basis for absorption of casual labourers. A 

scheme was accordingly prepared in the name and style of 

"Casual Labourers (Grant of Temporary Status and 

Regularisation) Scheme, 1989. The Department, however, 

limited - the benefit of the said Scheme to casual labourers 

who were engaged during the period from 13.3.1985 to 

22.6.1988. The Ernakulam Bench of the Tribunal while deciding 

O.'A.No..750 of 1994, by its order dated 13.3.1995 extended the 

benefit upto 10.9.1993. Pursuant to, the said judgment, the 

Government of India issued orders on 1.11.1995 by which the 

benefit of conferring, temporary - status to the casual 

labourers had been extended upto 10.9.1993. It has been 

claimed that ij i 0.A.No.107 of 1998 and a bunch of other cases 

were decided by a Division Bench of this Tribunal vide order 

4 vv 	 dated ..... 
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dated 31.8.4999. In those cases a direction was given to the 

respondents to scrutinise and examine each case in 

consultation with the records and thereafter to pass a 

reasoned order on merits of each case. The learned counsel 

for the applicants has submitted that the department has 

itself, by order dated 1.9.1999 (Anhexure 8 to the O.A.) 

approved the eligibility for grant of temporary status to the 

casual labourers as on 1.8.1998 and. for regularisation of 

casual labourers with temporary status who were eligible as 

on 31.3.1997. The last of the applicants as per Annexure A to 

the O.A. was engaged in August 1998. Consequently, it has 

been submitted /  Wrerit the applicants are covered by the date 

extended vide Annexure 8 dated 1.9.1999. 

Héard the learned counsel for the parties at great 

length. The -learned counsel for the respondent, Mr B.C. 

Pathak, has very rightly agreed to consider the caseS of 

the applicants as per the Scheme. The learned counsel, 

however, submitted that each applicant be directed to make 

representation giving the date of their engagement and 

details of their working period so that the department may 

examine the individual case and pass necessary orders. 

5. 	In view of the above, the O.A. is decided at the 

admission stage. Individual applicant may make representation 

to the respondents giving the date of their engagement and 

the period of their working and other relevant details 

required for the purpose within a period of one month from 

the date of this order, to the respondents. The respondents 

are directed to scrutinise and examine each individual case, 

with the records of the department and thereafter pass a 

reasoned and speaking order on merits of each case within a 

V period ...... 

U 
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period ot six months from the date of receipt of the 

representations. The order passed on the representations 

shall be communicated to each individual separately. 

6. 	The O.A. stands disposed of as per the direction 

given above. No costs. 

Dated: 8.6.2000 

D. C. VERMA ) 
JUDICIAL MEMBER 

n km 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
.'3UWAHATI BENCH 	 tS 

n application under section 19 of the Central Administrative 
Tribunal Act1985) 

Oc 

BETWEEN 

i MrKeihc'unyunyu Vizo 

Sc' n o f Sr i T V I ci 

At present working as L:asual worker, 

In the Office of the SDO (Phones), 

f::c,hjma, Naqala.nd, 

2. All India Telecom Employees Union 

Line Staf-f and Grciup-'D" 

Nagaland, Divisic'n 

represented by, Divisional Secretary, 

Shri NhBuddhi Singh 	 Appiicants 

- A N D -- 

1 The Union of India, 

Represented by the Secretary to the. 

Ministry of Communiction New Deihi 

2. The Chief leneral Manager, 

NETelecorn Circle, 

Si 1 lcng-7931i 

3 The Telecom Di5trict Manacer 

Naqaland, Telecom Division, 

Dimapür,Nagaiand. 	 •:••. 

Respcindents 

1 



PARTICULARS OF THE APPLIc:ATION 

PARTIC:ULARS OF THE ORDER AGAINST WHICH THIS APPLICATION I3 

MADE 

This apFilication  is directed against the a':tion of the 

respondents in. not cons:lderinq the case of the applicants for 

qrant of temporary status and reqularisation of their respective 

services pursuant to scheme and directions of.th Hon'ble Supeme 

Court by which under the similar facts situation like that of the 

applicaticins, others named been benefitecL 

LIMITATION 

The aplicants declare that the instant,pplication has 

been filed within the 1imitati6n eriod prescribed under section 

21 of the Adinistrative Tribunal Act1985 

3 JURISDICTION 

The aplicants further declare that the subject matter 

of the instant case is within the jurisdiction Of the Hon' ble 

Tribunal 

4 FACTS OF T HE CASE -  

41 	That the applicants are citizen of India and as such 

they are entitled to all the rights, protections and privileges 

as guaranteed by the Constituticin of India and laws framed there-

under.  

- 42 	that in the instant application, the Api•icant No2 Is 

the Divisional Secretary cf All India Telecom Employees Union, 

Line Staff nd ciroup-D,. Naqaland, Divisional Branch and he repre-

sented the interests of casual wc'rkers more particularly, re-

flected in the Anrëxure-Pi to this Original Applicatic'n Applicant 

No.1. is One of the ':asual labourers as listed in the Annexure-A 

-) 
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is 	also similarly sitLated like that of the other applicants on 

whose behalf the instant application has been filed by the appli- 

cant No.2. Ac':ordi ncily the cause of act Lon and relief soucht for 

by the applicants are same Thus the instant applicants pray that 

they may bealiowed tc Join together in a single application 

in'king rule 45) (b) of CAT (Procedure) Rules 1987 to minimise 

the number, of litigation as well as the cost of the. application 

A list containing the names and particulars of the 

appli:ants is anne>ed as ANNEXUE'-A 

43 	That the casual labourer whose interes's are being 

represented in the instant application were all appointed in 

various dates ranging from 1989 onwards on temporary basis The 

applicants are at present drawing their wages under ACG-17 and 

pay slip , hich will show that theyare casual workers 'of the 

Dept of Thiecc'mmunicatic'n and hence the appi icnt pray for a 

direction to the respondents to produce all the relevant dc'cu-

ments at the time of hearing of the case.  

For better appreci ticñ of the factual position the 

services particulars reflected in the Annexure-A may be referred 

to They are still continuing in their respective posts as re-

flected in the Annexure-A till date; 

44 	That some of the similarly si'tuated employees belonging 

to the postal Department had approached the Hon hie Supreme Court 

for direction fc'r reqularisatiôn, as has been prayed in the 

instant application and the Hon ble Supreme L:ourt acting on their 

Writ Petition had issued certain directions. in regard to regu -

larisation as well as grant oftemporary status to those casual 

labourers of the Department of P':sts it is pertinent to mention 

here that Hailing similar benefit a group of similarly situated 

employees under the respondents ie of department of Telecom-

municatic'n had also apprciached the Honbie Supreme Court for a 



similar direction by way of fi iinq writ petticn (C) Nc' 128/89 

(Ram 13cpal & OrsVs Union of India & Ore) alonq with several 

writ petition ie. 1246/86, 1349t86.etc In the aforesaid writ 

petitions the Hon'bie Supreme Court was pleased to pass a similar 

direction to the respondents authority to prepare a scheme on a 

rational basis, for absorption the casual labourers as far as 

possible, who have been working more than one year in their re-

spective posts. Pursuant to Judgment the bov.of Ind:ia, Ministry 

of Iommunication, prepared a edheme in th name and style "Casual 

Lab':'urers '(Grant of Temporary Status and Requiarisation)S":heme 

1989" and the same was communicated vide letter No269-1/89-STN 

dated 7ii,89 In the scheme Certai.n benefits granted to the 

casual labourers such as confrmffl of temporary status, wages 

and daily Rates with reference to minimum pay scale of; regular 

Group-D officials in':iuding DA/HRA etc 

i::i:ipies 	of the Apex C:ourt Jugement and the above 

mentioned scheaie is anne:.ed herewith and marked 

as NNEXURE-1 and2 

45. 	That as per the Annexure-2 scheme as well as the direc- 

tions issued by the Hc'n'bie Supreme Court (nnexure-i) in the 
.1 

cases mentioned above, the.appiicants are entitled to :Ihe bene- 

fits described in the scheme. The applicants are in pc'ssessic'n 

of all the qualifications mentioned in the said scheme as well 

as in the aforesaid verdict of the 	Supreme Court, 	and 

more specifically in the datas described in the Anne>ure-A may be 

refereed to for the better appre'iat.ic'n of the factual pc'sition 

4.6. 	That the respondents after issuance of the af':'resaid 

scheme, issued further clarification from time tc' time of which 

mention may be made of letter No.269-4/93--SIN-Il dated 17.12.93 

by which it was stipulated that the benefits c'f.the scheme slic'uld 

4 



be conferred to the casLial labourers who were enciaqeci duinq - the 

• period frç'm 13385tc' 22688 

The applicants crave leaves of the Hon'ble Tr.buna1 to 

produce the laid order at the time of hearinq of the cases 

47. 	-' That on the other hand casual workers of the Depttof 

Posts who were employed on 291139 were elici:ible to he conferred 

the temporary. status on satisfying other eligible cc'nditins The 

stipulated dated 291139 has now further been extendd up to 

1993 pursuant to a .judgment of the ErnakUlam Bench of the 

Honble Tr:ibunal delivered on 13395 in OA Nc 750 / 94  Pursuant 

to thy said Judgment delivered by the Ernakulam Bench, Govt of 

India, Ministryof Communication issued letter No66-5092--SPD-I 

dated 1.1195 by whi':h the benefits of conferring, temporary 

status to the casual labourers have been extended up to the 

recruitees up to the 1993 

A copy of the aforsaid le,tter dated 1.i195 as 

annexed herewith and marked as ANNEXURE-3 

The appi i.caits have not been able to get hoid of , an 

authentic copy of the said letter and accordingly they pray for a 

di rect on to produce an authenticated copy of the same at the 

time of hearing of the instant appiicaticn 

48 	That the benefits of the afc'reaid judgment 	and 

circular cif' Gcvtc'f India is yequird tc'be extended to the 

applicants in the instant application more so when they are 

similarly circumstance wih that cf the casual workers to whom 

benefits have been çranted and presently w':'rking in the Depttof 

F'osts As stated abçve h':'th the Deptts are under the same Minis-

try i the Ministry of Communication, aiid the scheme were 

pursuant to the Supreme Court's Judgment as mentioned abc've 

5 
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There can not be any earthly reason as to why the 	app? icants 

shall not be extended the same benefits as have been cjranted to 

the casual labourers workinq in the Deptof Fosts 

49 	That the app? icants state that the casual labourers 

working in the Deptt of Teie':':'mmunii:aticin arp similarly situated 

like that of the casual workers working in the Deptt cif Posts 

In both the cases relevant schemes was prepared as per the 

direction of.  the Hon'ble C:iurt delivred their .judqment in re-  

spe':t of the casual workers in the Deptt of Teicommunii:at ion 

followinq the .judgment delivered in respect of casual workers in 

the Depttof Posts. As stated earlier both the Deptts. are the 

same Ministry ie Ministry of Ccummunicaticn. Therefcure, there is 

apparent discrimination in respect of both the sets of casual 

labourers though working under the same Minitry, It is pertinent 

to mention he that the casual workers of the Deptt of POStS on  

cibtaining the Temporary Status are granted rnLch more benefited 

than the casual wor:ers of the Dpttof Telecommunication. Simi-' 

lar benefits are required to be extended to the' casual workers of 

the Deptt.cf Teleccimmunication having regard to the facts both 

the. Deptts are under the same ministry and the hasii: fcundaticmn 

of the scheme for both the Dept.ts are Supreme Court's Judgment 

referred to abcive. If the casual workers of the Deptt of Posts 

can be granted with the benefits as enumerated above based on 

Supreme L:ourt's verdict, there is no earthly reason as to why the 

casual workers of the Deptt cf Teicommuni cat ion should not be 

extended with the similar benefits 

• That the applicants state that the matter relating 	to 

filing up 	of 3roup-D pcsts came before the Regional Joint 	0cm- 
sultancy Meeting held 	in Shillor'q on 291195 under the Chairman- 

6 

-_"' 



-- 	 -' 	 - 	 ---- 	 4 - . - .- 

y 	 - 

ship of.Shr'i VPSingh, Chief General Manager, N.E 	G:ircle 	In 

the a-foresaid meeting including c:hairman there were 6-. competent 

officers and ii union members from the staff side present to 

discuss the welfare of the C:asuai/Contractual Employees including 

regularisation. of Group-D Empicyees. After a detailed discussion 

a disc isicin was taken for one time relaxation of Lroup--D recruit-

merit and to that effect both the sides office Rds as well as 

staff side decided to approach Directorate for the appri:ipriate 

st.eps . 

A copy of Minutes of the aforesaid Regional Joint 

Consultancy Meeting dated 28 i-i 	is ane';ed as 

ANNEXURE-4 	 . 

4.11. 	That pursuant to aforesaid agreement of the (fleeting 

both the side approa:hed the Directorate and as per instruction 

issued to the Chief General Manager, Telecom, a letter was issued. 

on 25796 whereby 400 posts of -Daily Rated Madoor. under the 

Chief General Manaqer, Telecom, NECircle have been distributed 

in six sub stations including Nagaland, SSA As per the aforesaid 

distribution pcst have been allotted under the Nagaiand 

D i v i s ii:' n 	 . 	- 

A copy of the afcreid letter dated 2796 is 

annexed herewith and marked as ANEXURE-5 

41:2. - 	That the applicants beg tq state that in view of afore-- 

said .cheme as well as the verdict of -  the Honble E3upreme Court, 

they entitled to be regularised more so when there is at present 

50 vacancie- as peW Annexure-5 lettr. . . 

413 - 	That the Apiicant Nn1 in view of the above discri,mi-- 

nation in 
I 
 respect of the applicants reflected in Annexure--A 

working under the Respondent No4 made several representt ions to 

6rr' 



the authority concerned. In one cf the said repesentations the 

qrievances of the appi icants on whose behalf this appi icat ion is 

made aionq with some others have been reflected. In the said 

representations apart from the other grievances it was pointed 

out that there are at least 50 vacancies and at present the 

Deptt concerned in the need of 3roup-D employees 

A copy of one or 	he 	representation 	dated 

176,98 is annexed as ANNEXURE--6. 

4.14. 	That the applicants beg to state that making a. Lmilar 

prayer a group of casual workers workinq under Assam C:ircie had. 

approached this Honble Tribunal by way of filinc OA No299/6 

and 32/96 and this Ftcn'hle Tribuna.l pleased to allow the afOre-

said appi icaticin on 138 by a common judgment and order 

A 	copy of the said order 	dated 13897 is 

annexed herewith and'marked as ANNEXURE-7. 

41 	That the applicants state that it is settled position 

of law that when some principles have laid dc'wn ma given case 

thc'se principles Are required to be made applicable to other 

similarly situated cases withc'ut requiring them to apprach the 

Hc'n'bie Court again and again, But in a nutshell case in spith of 

.judgement of .  Hcnble Ernakulam Eench delivered in respct of 

casual labourers of Deptt c'f Posts, the Deptt ,of Telecommunica-

ticn under the same Pinistry has not yet e>tended the benefits to 

the casual labourers working under them. 

4,16. 	That the applicants beg to state.that; the a c t i c' n o f t he 

respondents towaoms the non implementation of the case cf the 

applicants are with some ulterior mc'tive only to de1 rive the them 

from their legitimate claim of .reauiarisaticn. The ma i n c r U X c f 

B 
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their representatj ,-, n was forregu l ar isationand grat of tmpo- 
rar 	status and for consjdey'atjcri of their casCs aqainst the 

sanctioned . ,50 • 	nc's of posts for Or D employees but in reply to 

the said representatjor, the respondents have not issued any 

order as yet. The respondents being a model employer aught to 

have granted the benefit of temporary status as per the s':heme 

without requirin them to pproach the doors of the Hc'n' ble 

Tribunal- again and again, more so when all the applicants fulfill 

the required qualification as per the said scheme, 

4.17. That the applicans state that 	in a 	nutshell 	their 
whole grievanc5 are that to extend the benefit of the 	aforesaid 

Scfleme as well as similar treatrneitas has been Granted to the 

casual workers working under Deptt,of Posts in regard to treat-

ing the cut of date of:engagement as has been modified from time 

to time by issuing var:Lcus c'rders of which mention may be made 

of order dated 1 999 by whiu:h Ohl henf it of the scheme has been 

extended to the recrujtees up to 1998. 

A copy of the order dated 1 p9.99 is annexed here-

with as Annexure-8. 

418. 	
That the applicant-s beg to state that the respondents 

are presently making arrangements for filling up those . 50 posts 

of GrD Mazdcu-,rs within a short time and it is also learnt that 

the cases of the applicants will not be cc'nsi dered for thc'se 

posts and some out siders are going to be appointed in these 

posts. Claiming similar benefits of the said scheme numbers of 

casual workers had apprcacfied the Hong ble Tribunal by way of 

filing .variDus OAs and the said oAs have been 
dispispd of direct-

ing the respondents to consider the cass of those appi icaits and 

the present appIicantsin view of the aforesaid factual position 

I 	 - 
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as well as the similarities have been praying before the Hon'ble 

Tribunal for a similar orders 

A copy of the said order dated 31899 passed in 

O . A. Nc's 17 and cither ':c'nnected matters are 

annexed as Annexure-9 

4 19 	That the appl icants who are at present working a t  

casual workers have got reasonabie apprehension that the re-

spondents in view of filing of the instant apçiication may disen-

gage them from their service and 'hence they are constrained to 

make further prayer before the Hon'ble Tribunal for protection of 

the interest by way of passing an interim order directing the 

respondents not to disttirb them from their present posts and to 

allow them to continue in their posts during the pendency i:'f the 

OA. The applicants also pray for a further interim order direct-

i nq the respondents not to fill up any va':ant posts including 

those 50 sanctioned posts till disposal of this app1ication 

5. GROUNDS FOR RELIEF WITH LEGAL .PROVISION 

5.1 	For that the denial of benefit of the scheiie . to the 

casual labourers whom the applicants union represent in the 

instant case is prima-facie illegal and arbitrary and same are 

liable to be set aside and quashed 

For that it is the set led law that when some princi-

ples have been laid down in a ,judqement extending certain bene-

fits to a certain set of employeesi the said benefits are re-

quired to be similarly situated employee without requiring them 

to appcach the ':'urt again and again, The Central Govt. should 

set an example of a model emplciyer by extending the said benefit 

to the applicants.  

6.  ~( 
	 MW 
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Fci 	that the discrimination meted out to the 	members 

of the applicants union in not extending the benefits of the 

scheme. andinnot treat:inci themát par with postal employees is 

violative of Articles 14 and 16 of the Constitution of Indian 

54. 	For that the responderts couldnot have deprived of the 

benefits of the aforesaid scheme which has been applicable to 

their fel low employees which is also violative of Article 14 and 

16 of the COnstitution of India 

For that in any view of the matter the action/inaction 

of the respondents are not sustaiiiàble in the eye of law and 

liable to be set aside and quashed. 

The appi icants crave leave of the Hon'ble Tribunal to 

advance more qrounds at the time of hearing of the case 

G. DETAILS OF REMEDIES EXHAUSTED 	 - 

That the applicants declare that they have exhausted 

all the remedies available to themand there is no .alterntive 

remedies available to them 

7 MATTERS NOT PREVIOUSLY FILES OR PENDING IN ANY OTHER C:OURT 

The appli:ants further declare that he has not filed 

previouly any application, writ petiticin or suit reqardincf the 

grievances in respect of which this application is made before 

any cither c'urt• or any othr Benuh of the Tribunal or any other 

authority nçr any such application writ petition or suit is 

pendinq before any of theme it is further stated that since the 

respondents have not yet issued any impuned order, and due to 

paucity of time and having regard to the urency in the matter 

the applicants even have not file any representation however, 

they have made several verbal representations. 



-S 

8 RELIEF .SOU'3HT FOR 

Utder the facts and ciriumstani:es stated above the 

applicants most respectfully prayed that the instant appliiátioh 

be admitted records be called for and after hearinq We parties 

on the cause or causes that may be shown and on perusal- ofl the 

re':ords be crant the f:iilowinq reliefs to the appiii:ants 

81 	ic direct the respondents to extend the benefits cf the 

said scheme to the members of th applicants and to reqularised 

their services 

82 	To direct the respondentsto extend the benefits cf the 

scheme to the appi icants particularly who have joined in the, year 

:1998 takin in to consideration the judqement of the Hoible 

earnakulam Bench as well se the clrifj:atjon issued in this 

reard and toreqularise their s.ervies, - -. 

8.3. 	Ic di rest the respondents not to ii 11 up any v cant 

posts of Daily Rated mazdocrs without first considering the case 

of the applii:ants 

84. 	Cost of the applicants. 

8. 	Any, other relief/reliefs to which the appii-ants are 

entitled to under the facts and circUrnstancs of the case and 

deemed fit and proper.  

3. INTERiM ORDER PRAYED FOR 

Fendinq disposal of this appli:ation the appiiants 

pray for an interim i:irder di rei:t i nq the respondents not to f ill 

up any va':ant pi:ists of Daily Rated Maxdocrs without first consid- 

e-rinq the ':se of the app.? icants. -The applicants further prays 

for an interim i:irder. direct ion the respondents not to diturb 
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their ser'ices and to - allow them to continue j 	their respective 

posts durinci the.pendency 
w 

of the casem 

10 , 	 - 	 a 	a 	an 	amman 	 an 	Cr aCt 	rant a 	Cnann.a.,anaattnn* 	Ott at stoat 

11 	FARTIC:ULAR.S OF LPO. 

it 	
I.PO. 	No0 c4 i-973Lt. 

2 	Date — 

3 	Payable at I3uwhti \- 	- 

12 	LIS1 jDF :ENCLOSUREG -. 

As stat-ed in the INDEXC 
S 

- 

---, 

- 

- 	

- 

-S______,•, 	

•: 

--.--'-.- 

-. 

I.-, 
J. 
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• 	 C,, 

• 	cv 

VERIFICATION 

I, Shri Kelhounqunyu Vizo, 5/0 T.Vizo, aged about 23 

years, at present working as. C:asualNorker in the officeof the 

SDO (phones), Kc'hima,. do hereby verify and state that the state-

ments made in paragrphs are true to my 

kni:ewldqe and those made in paraqraphs 

are true to my ieqi advice and I have not suppressed any materi-

al facts. Iamalso duly authcrised by the applicant No2 tc! sign 

this verification on his behalf.  

And L sign this ver:ificationon this the 	Jth day of 

June,2000.  

Signature 

LHoVONvd \((, 
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/—\NE<uRE 
- A 

SI 
No 

Name of the Mazdoor Father's Name 
Place of 
Posting 

(Section) 
Date of Entry 

Mode of 
payment 

Date of 
Birth 

Employment 
Exchange Card 

No 

Educational 
Qualification 

Caste 
(ST/SCIOBC) 

Signature of. 
the Mazdor' 

/ 

1 Mr. Him Thapa Mr. ChandraB ahadur Thapa Cable-MTCE March-199 ACG-17 17-07-70 2476/97 Ci-Vifi 

Mr. Keduovilie -do- 
 May-1989 -do- 17-01-64 2896/96 Ci-Vifi f'44ij. 

2 Mr. Samba 

Mr.Khomei Singh Mr.N.Jadu Singh 
Driver April-1991 -do- 01-01-74 1821/97 Ci-VIll 

3 

Mr(Lt) Kunju Kunju. Carrier Jan-1992 -do- Dec-1966 1193/95 C- -X SC.. 
4 Mr. Gopal Krishna 

5 Mr. Sudip Sunar Mr. Mobir Sunar Cable-MTCE Feb-1992 -do- 01-04-71 1821/97 Ci-Vifi 

6 Mr. Vihoto Sema Mr. Atoshe Sema Driver March-1992 -do-. 01-04-7 1 2892/96 Ci-IX 

7 Mr. Dilip Sharma Mr. Bhuban Sharma Internal 
July-1992 -do- 23-02-64 2832/96 Cl-Vu 

8 Mrs. Nohazanu Zao Mr(Lt). Zakiehiil Sweeper April-1993 -do- 03-09-67 W/2944 Cl-X 

9 Mr. Kishore Mr.Nundal Cable-MTCE June-1993 -do- /1- 3 3/ 

10 Mr. Laijee Mr. Harihar Cable-MTCE June-1993 -do- 05-03-77 4633/98 C1-X 

11 Mr. Prem Mr.U.B.Gurung Cable-MTCE June-1993 -do- 05-12-77 1546/99 Ci-IX 

12 Mj. Puma Singh Mr(Lt). L. Apabi Singh Cable-MTCE June-1993 -do- 05-09-78 3223/99 C1-X 

13 MD Abdul Mallik MD Abdul Gafur Line-MTCE July 1993 -do- 03-03073 1110/96 CI-Vil 

Mr. Kala Singh Mr. Ganga Singh Cable-MTCE July 1993 -do- 30-10-74 4046/96 Cl-tX  14 

15 Mr. Chandan Das Mr(Lt). Jadu Mohan Das Internal April-1994 -do- 02-01-73 2178/95 . Ci-IX 

16 Mr. Manoj Kumar Mr. Kainal Roy Cable-MTCE Oct. 1994 -do- 25-07-77 1521/95 Cl-X  

17 Mr. Tapeshwar Roy Mr. Bhagwan Roy Line-MTCE Jan-1995 -do- 19-01-77 1083/96 CI-X .- 

18 Mr. Balie Vizo Line-MTCE Jan-1995 -do- - 17-01-64 2771/96 Cl-Vffl 57-  

Ik 



- \ - 

Si 
Name of the Mazdoor Father's Name 

Place of 
Posting Date of Entry Mode of Date of rdupIuv1tL..LLI. 

Exce Card Educational Laste 
(Section) 

IL  

payment Birth 
. 	 i Qualification (ST!SC/OBC) the Mazdoor 

19 MrB.Yanger Irnchen Mr. Chushangreckhen Canier Jan-1995 -do- 16-06-78 - 247299 CIX 	- 57 
20 Mr. }ULBochan Sha Mr. 	abu Sinha CabIe-ffCE Feb-1995 

[ 	
-do- 01-03-73 

l2f4eøo Cl-Vll 
21 MLG.T Sema Mr(L)..Tokiye Sema Line-MTCE March 1995 -do- 30-11-72 22591199 ci-x s'-,-  
22 Mr. Ranjit Boro Mr. Probin Boro 

internal April-1995 -do- 
Mn.Nusuhulu  

15-10-78 82.i97 Cl VIII 

23 Churhah Mr. Ehufiiyi Churhah 
internal April-1995 -do- 15-04-76 W/2708/96 Cl-Xll 

-do- 

-do- 

-do- 

-do- 

09-02-69 

18-12-74 

12-07-64 

July-1997 

449/96 

W12753/93 

W!3010198 

2774/99 

CI-Vill 

Cl-X 

Ci- IX 

Cl- X 

sc 

5T 

sr 

SC  

24. Mr. Puma Das Sinha Mr. Dalang Gin Internal April-1995 

25 Miss. Hukheli Sema Mr. Hek.huvi Sema Internal April-1995 
26 Mrs. Leocadia Ekka Mr. Forom Shisekka Sweeper April-1995 

27 Mr. Kevimhielie 
Yhome Mr.KeneiThoulie Yhome  New-Sectt May-1995 

J 28 Mr.Renu Shaima Mr(Lt)..Bhogram Sharrna Trunk-Board June-1995 -do- 

do- 

1-do- 

05-05-65 

03-04071 

16-10-67 

93i97 

2892196 

2554197 

ci.- v71 

Cl-X 

Cl-X 

$ 
Mr. Moa Jba Mr. Aolepden 

Office June-1995 

LII Yhome MrLt. Neituolie Yhome Clerical Sept-1995 5 7_ 
31 Mrs. Nosezole Mr. Theniivahe 

Clerical Oct-1995 -do- 02-01-73 W/2701/96 Cl-X 

-do- /- 10- ci - 

57—  
32 Mr. Peteselie Yhome t)Sieieio Yhme Nev-Sectt / Oct-1995 
33 Mrs. Nungshimongla fMr(Lt) NüngsangTeinjen Clerical Nov-1995 -do- 15-01-68 	J W/702191 Cl-X Sr  



Place.of Mode of Date of 
Employment 	I 

Exchange Card I 
. 

Educational 
Qualification 

Caste 	I 
(STISCOBC) 

Signature of 
the Mazdoor 

Posting Date of Entiy payment Birth No  
(Section) 

Line-'ff CE Nov-1995 -do- 01-03-77 4218/99 	- CI-X sr  

Le-CE Nov-1995 -do- 03-09-73 3128/96 C1-X 	I 
Line-vffCE Nov-1995 -do- o/-O3-C C5/7? C1-X  _ 

Cable-MTCE Nov-1995 -do- 31-02-74 2518/97 Cl-X  - 

Nov-1995 -do- 3O-:2- 	o C1-X 
Cable-NffCE 

ACG-17 08-04-80 W/2775196 	I ci-xi 57-  
D.T.0 Nov.1995 -4 

D.T.O No1995 -do- 07-05-71 W/2542/97 

-do- 

 Cl-X r Ae- 
- 

Internal Dec-1995 04-03-73 - \\6/ Cl-Xll s-r 

Line-ffCE Jan-1996 -do- 2ci2/? 
CIVIII - 

Line-ffCE Feb-1996 -do- 17-07-74 2849199 Ci-Vifi 

Driver March-i996 -do- 01-01-74 639/96 CI-VUI . 

Line- 	CE March-1996 -do- 16-11-73 3 	io/ CI-X - 

Line-MTCE March-1996 -do- 15- 2. - 3111/96 C1-X 

Line-MTCE March-1996 -do- 20-10-69 3110/96 Cl-X 

Line-TATCE March-1996 -do- 

/ 

SI I Name of the Mazdoor 	Father's Name 
No 

34 Mr.. Athilo Mr.Keiisii 

35 Mr. \9sezo Mr.Satu 

36 Mr. !1thisu Mr. A. Pfukha 

37 Mr.(IC Singh Mr. K Ganga Singh 

38 Mr. Chanpenlo Seb Mr. Khenthenp Seb 

- 	eizasle-U m Mr. KeneilhOUhe Yhoe 39 Yhome 
MrsVlheneiu p1EE 	1Hom 40 Yhome 

41 Miss. Avonou iThetso Mr. Pulsu Rhetso 

42 Mr.. Novotsol Mr. Holte 

43 Mr. Za1iellioUlie 

44 M.t. Ahovi Mi(Lt). Thiliho 

45 Mr. Thaneshwar Mr. Belin Narzary 

46 
G. Mr. G. Sangma 

47 \fr.S.NgUla111 Mr.KS.Sonse 

48 Mr.1KumUd.G.M0n Mr. Gilbarth 

_______ -.-..---.---..------ - _•__•___• 	•_..__ - A 	 -- - 
	 .--- 	 .. -- 

- 



____ 	 ___________ :.____L• 	____ 	 ___- 	- 

Sl 
Name of the Mazdoor Father's Name 

Place of 
Posting Date of'Entry °r °  

Employment 
Exchange Card 

(ST/SC!OBC) 	the Mazdooj- 
'fr. RTSansou Mr. P.DThpi Le-ffCE March-1996 -do- 03-01-68 3154!96 

2521/97 

Cl-Vfl 
50 Mr.ThBochan Smgh Mr(Lt)Thanbal Singli Line-MTCE March-1996 -do- 07-01-70 B.A 

Cl-x 
51  

52­ 1 
53  

j Mr.LXSerna 

Mr.Atho 
Miss Imornenla. 
Emsun- 

 

Mr.Lhotoepu 

Mr.Kliriengulje 

Mr. Nunkhse Temjen 

Cable MTCE 

Cable MTCE 
Revenue- 
secdon 

March-1996 

March-1996 

April-1996 

-do- 

-do- 

-do- 

01-12-76 

01-12-76 

29-10-74 

1099/99 

 - ci  sr'  

2723/99 ci-x 
.54  Mr. A.K.Singh Mr(Lt).A. Kiishna Mohan Store-section - April-1996 -do- 01-01-72 - 3749199 C1-Xll OBC 

55 jMr. Kamal Mr. Sarnarendra Baglary Line-MTCE April-1996 -do- 01-03-78 2648/97 Ci-x 'I 

56 Mr.Kekhiie Vizo Mr(Lt). Khriezosielie New-Sectt May-1996 -do- Jan-1981 401 5/99 CL- 	7.L sr 
57 Mr. Dill p _________________  

Mr.Tek Bahadur 
Dn .ver June-1996 -do- 

58 Miss Abinuo 

Mr. Dilip Cheti-i 

Mr9Lt). Kuosietuo 

VIr.Kliim Bahadur Cheiri 

Complarn 

Line-MTCE 

June-1996 

June-1996 

-do- 

-do- 

11 - °2- 	/ 

13-03-77 

6Al2 ois/ 

2473/99 

CL - 

CI-x  

Sr 

60 

F 
Mr.K.Shynio 

Mr. Kunjumon.T.K 

{r. Heramot Sigh 

4r(Lt). Kunju Kunju 
EIe 

Internal 

12-06-1996 

July-1996 

-do- 

-do- 

01-01-76 

18-01-75 

2575/97 

158/96 

CI-X 

C1-Vffl 

. 

.SC_.. 
62 fr:Kethounini 

r. T.Vizo Clerical Aug-1996 -do- 24-07-78 2713/99 P.0 57' 
63 	Mr.D.S.Mrjdha 	W. SuredraBikash / 	Clerical Oct-1996 -do- 3-cZ- 4037/99 



Si 
No Name of the Mazdoor Father's Name 

Place of 
Posting 

(Section) 
Date 

Mode of 
payment 

Date of 
Birth 

Employment 
Exchange Card 

Educational 
Qualificaon 

 No  

Caste 
(ST!SC/OBC 

Signature of 
the Mazdoor 

- 64 
Mr. Kedoulhounei 
Thome 
Mr. Gan2u Boro 

Mr. Pfuneitse Yhorne 

Mr(Lt).Lakhendra Boro 

Line-MTCE 

Line-MTCE 

Oct-1996 

Oct-1996 

-do- 

-do- 

e -0 - 7 

16-07-70 

31 	3/ 7? 

/ 57//.2.. coO 

P. u  
Cl-X 

57— 

S7 65 

66 Mr. Ganesh Mr. Lhoungu 
Revenue-
Sectioii 

Nov.1996 -do- i-oqo 1/2.000 P.0 

67 Mr.Veronei-u Mr(Lt). Chanyii 
Complain- Nov.1996 -do- o.- 

Section  
2 58/9- CI-X S7 

68 
— 

69 

Mr.ShyamKishore 
SingJi 
Miss zaveni 

M - . KaliuIIIU Sinh . 

Mr.Yolti Lupo-o Sweeper 

Nov.1996 

June-1997 

-do- 

-do- 

01-01-75 

24-04-76 
 Cable-MTCE  

4041/99 

W/3082/99 

P.0 

Cl-IX ..c-r 
70 Mr. L.Rongmei Mr. AgongRongmei Line-MTCE July-1997 -do- 02-09-75 3421/93 Ci-IX 57-  

71 Mr.Guddu Mr. Khim Bahadur Chetn Cable MTCE Ju1y-1997 -do- -o-77 

72 Mr. Rambabu Roy Mr. Ram Raja Ray Line-i'1TCE Juiy-1997 -do- 05-11-76 2244/89 Ci-IX 

Mr. P.K. Thapa Line-1vITCE Nov. 1997 -do- 28-02-70 244/98 Cl VIII 
73 Mr. Rajen Thapa 

74 Mr. Sanipa Venuh Mr. Neduta Venuh 

Mr. Tek Bahadur 

Mr.Tek Bahadur 

Cable vffCE Jan-1998 -do- 19-12-77 25 8/97 Cl VIII 57 

Cable Iv1TCE Jan-1998 -do- 14-03-75 4.32m Cl VIII 
75 Mr. RLimbu 

Cable MTCE May-1998 ACG-17 76 MrTante 
Cable MTCE June-1998 -do- 26-02-83 4 1 Ci-Vil 57 

77 Mr. Azieu 	. Mi .Keduovilie Liiiyii 

78 Mr.Rosou 1,Ar.  Cable NITCE June-1998 -do- jiz-oz-  Ci-Vil - 

- 



r. 

Name of the Mazdoor Father's Name 
Place of 
Posting Date of Entiy 

Employment 
Exchange Card 

(STJCIOBC) 

79 Mr.Thepfulhonyii Line MTCE June-1998 -do- 	12-12-80 2722/99 CI-XI 

80 Mr.Uttam 	- Mr.D.B. Thapa Cable MTCE June-1998 -do- 2481/98 CI-Xll 

81 Mr. SanjayPatra Mr. Bindavan Patra Line MTCE Aug1998 -do- 	18-07-80 3603'99 Ci-Vifi 

82 Mr. 4nil Kumar Roy Mr. Ranjit Prasad Roy Line MTCE Aug 1998 -do- 	14-10-80 36/L000 Cl-X 

J- 	
'- 

Total Number of Mazdoor (Casual) in P/No 1=18 

Total Number of Mazdoor (Casual): in P/No 2=15

­16Total Number of Mazdoor (Casual): in P/No 3=15 	 O 
Total Number of Mazdoor (Casual): in P/No 4=15 eo 
Total Number of Mazdoor (Casual): in P/No 5=15 	

, '- 

Total Number of Mazdoor (Casual): in P/No 6=4 	 1.O. 
Visiao 

iln
- - 

0 rua-79700t4  
Grand Total Number of Mazdoor (Casual): in tota=82 
Total No. of casual Mazdoors from Kohima Telecom Sub-division: (Eighty Two) 	- 

?!~It 
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ANNEXURE- 

Absorption of Casual Labours 
Supreme Court directive Department of Telecom take back all 
Casual Mazdoors who have been disengaged after 30.3.85 

In the Supreme Court of India 
Civil Original. Jurisdicticm 

Writ Petition (C) No 1280 of 1989 

Ram Gc'pal & :'rs 

	

	 Petitioners. 

-versus - 

Union of India 	ors 	 Respondents 

With 

Writ Petition Nos 1246, 1248 of 1986 17 , 177 and  1248 of 1988. 

Jant -Singh & ors etc. etc. 	.........F'etitioners. 

-vesus- 

Union of India & ors. 	 .F.:espondents. 

ORDER 

We have heard c':'unsel for the petitioners. Though a 
counter a.ffidavit has been filed no one turns up for the Union of 
India even when we have waited for more then 10 minutes for 
appearance of counsel for the Union of India 

The prin':ipai allegation in these petitions under Art 
32 of the :r.,DnstitLttic, n on behalf of the petitioners is that they 
are working under the Telecom Department of the Union of India as 
Casual Labourers and one of them was in employment -for more then 
four years while the others have served foe two or three 
years.Instead of regularisingthem in employment their services 
have been terminat'ed on 30 th September 1988. it is contended 
that the principle of the decision of this Court in Daily Rated 
C:asuai Labour Vs. Union of India & 5rs, 1988 (1) Section (122) 
squarely-applis to the petitioner though that was rendered in 
case of tasual Employees of P':sts and Telegraphs Department. It 
is also c':'ntended by the counsel that the-decision rendered in 
that: ':ase also relates to the Telecom Department as earlier Posts 
and Telegraphs Department was covering both sections and now 
Telec':'m has becu:'me a separate department. We find from paragraph 
4 of the reported decision that communication issued to General 
Managers Telecom have been referrecr tu:' which support the stand of 
the .petitioners. 

By the said Judgment this Court said 

- 	" We direct the respondents to prepare 	a scheme oh a 
rational basis for absu:'rbing as far possible the casual labourers 
who, have been cu:untinuously w,orking for more than one year in the 

4 
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posts and Telegraphs Department" 

We find the though in paragraph 3 of the writ petition, 
it has been asserted by the petitioners that they have been 
working more than one year, the counter affidavit does not dis-
pute that petition No distinction can be drawn between the 
petitioners as a class of employees and those who were before 
this court in the reported decisions On principles , therefore 
the benefits of the decision must be. taken to apply to the pet i-
tioners We accordingly direct that the respondents shall prepare 
a scheme on a rational basis absorbing as far as practical who 
have ccintinucusiy worked for more than one year in the Telecom 
Deptt and this should be done within six months from now. fter 
the scheme is formulated on a rational basis, the claim of the 
petitioners in terms of the scheme should he worked out. The writ 
petiticuns are also disposed of accordingly. There will be no 
order as to costs on account of the facts that the respondents 
counsel has not chosen to appear and contact at the time of 
hearing though they have filed a counter affidavit. 

Sd!- 	 Sd!- 	- 

( F.:anganath Mishra) J. 	 ( Kuldeep Singh) J. 

New Delhi 
	

p 

pril 17, 1990. 
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ANNEXUF.:E-. 

CIRCULAR NO, 1 
GOVERNMENT OF INDIA 

DEPARTMENT OF TELECOMMUNICATIONS 

SIN SECTION 

No, 269-1/89-STN 	 New Delhi 7.11.89 

Ti:' 
The Chief General Managers, Telecom Ciru:les 
M.T.H.I New Delhi/Bombay, Metro Dist..Madras/ 
Cal cutta. 
Heads of all other Administrative Units. 

Subject 	:f:Uai Labourers (Grant of Tempuirary Status and 
Regularisatjcun) Scheme, 

Subsequent to the issue of instruction regarding regu-
larisaticun of casual labourers vide this office letter No.269-
29/87-SIC: dated 15.11,38 a scheme-for conferring temporary s t a tus  
on casual lbc'urers who are currently employed and have rendered 
a ':ontinucuus service of at least one year has been approved by 
the Telecom Commission, Detjjs of the scheme are furnished in 
the Annexurc. 

2. 	 Immediate action may kindly be taken. to confr tempo- 
rary status on all eligible u:asual labc'urers in accc'rdance with 
the above scheme, 

3, 	 -In this connection , ytae kind attention is invited to 
letter Nc'.27-6/84-STN dated 3..85 wherein instructji:ns were 
issued to stop fresh recruitment and employment of casual labour-
ers for any-type of work in Teieuom Circles/Districts. C:asual. 
labourers could be Agaged after 303.85 in projects and Electri-
ficat ion cirelei only for spec I fic works and on cc'mplet ion of the 
work. the casual labourers so engaged were required to be re-
trenched. These instructions were reiterated in 0.0 letters 
Ncu,270-6/84.-STN dated 22.4.87 and 22.5,87 from member(pors,and 
Secretary of the Tele':c'm Department) respectively. According to 
the instructions subsequently iSsued .vide this office letter 
No.27-6/847STN. dated 2:2.6.88 fresh specific periods in Projects 
and Electrjfjcatji,n Circles also should not be resorted to. 

3.2. 	In view of the above instruct ic'ns normally no casual 
labourers engaged after 3.3,35 would be available for cc'nsidera-
tion for onferring temporary status. In the unlikely event of 
there beintny case of casual labcuurers engaged after 3,3,85 
requiring consideration for conferment of jempcurary status. Such 
cases -should be referred to the Telecom Commission with relevant 
details and particulars regarding the action taken against the 
officer Lknder whose authorisat-ion/appri:ival the irregular •  engage-
ment/ncin retrenchment was resorted to. 

3,3. 	No C:asual Labourer wIiu:u has been recruited after 3.3,85 
should be 'granted tempcurary status without specific approval from 
this. ':'ffic, 

4. 	 The scheme finalised in the Annexure has the concur- 
rence of Member (Finance) of the Telecom Ccummissic'n vide No 

6 
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SMF/78/98 daed 2799 	. . 

5 	 Ne:essary instru':.t ions for exped:itious implementation 
of the schne may •::indly be issued and payment for arrears of 
wages relating to the. period from 1189 arrarged lbefore 
'_P i 	(D . . L

. J J 	 - 

ASSISTANT DIRECTOF.: GENERAL 3TN:. 

Copy to 	 . 

PS. to MDS (C)-, 	 . 

P.S.to C:himan C:ommissicin. 	. 

Mmber (5) /Adviser (HF:D) GM CIR:Y for infc'rmation 	 • 
MCG/SE-A/TE.-t(I/IF'S/Admn. I/CSE/PAT/SPB-I/-SR SE':s 

All rcoqni. -sed Unions/Ass':": iat ions/Federations - 

sd/ 

ASSIETANT DIRECTOR GENEF.:AL (STN) 

• 

7 
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ANNEX URE 

CASUAL LABOURERS ('3F.:ANT OF TEMPORARY STATUS AND REGULARISATIN) 
SC-HEME 

This scheme shall be called "c:asuai Labcurers( Grant of 
Temporary Status and Reqularisation ) Scheme of Department of 
Telecommunication. 1989!t 

This scheme will come in force with effeu:t from 
1.1089 onwards 

This scheme is applicable to the casual labourers 
employed by the Department of Telecommunivations. 

The provisions in the scheme would be as under .  

A 	Vacancies in the group D cadres in various offices of the 
Department of Telecommunicatic'ns would be exclusively filled by 
regularisation of casual labourers and no outsiders would be 
appointed to - the cadre except in the case of appointment on 
compassionate grounds, till the absorption of all existing casual 
labourers fulfilling theeligibility qualification prescribed in 
the relevant Recruitment Rules However regular Group D staff 
rendered surplus for any reason will have pricir claim for absorp-
tion against the existing/future vacanciesin the :ase of illit-
erate casual labciure,the regularisation will be considered only 
against those posts in respect of which illiteracy will not be an 
impediment in the pErformanu:e of duties.They would be allowed age 
relaxation equivalent to the period jcir which they had• worked 
continuously as actual labour for the purpose of the age limit 
prescribed for appointment to the group D ':adre, if required.Out 
side- recruitment for filling up the vacancies in Gr. D will be 
permitted only under the u:ondit ion when eligible casual labourers 
are NOT available. - 

B:) 	-Till regular Group D vacancies are available to absorb all 
the casual labourers to whom this scheme is, applicable, the 
':asual labourers would be conferred a Temporary Status as per 
the details given below, - 

Temporary Status 

1) 	Temporary status would be conferred on all the casual la- 
bc'urers currently employed and who have rendered a continuous 
service at least one year, out of which they must have been 
engaged 'cm w':mrk for a period of 240 days (206 days in case of 
offices c'bservi.ng five day week). Such casual labourers will be 
designated as Temporary Mazdoor. - 

Such - conferment of temporary status would be without re-
ference to the creation / availahil - ity of regular 13r, D pm:sts. 

Conferment of temporary status on a. casual labourr, - would 
not involve any change in his duties and responsibilities. The 
engagement will be on daily rates of pay on a need basis. He my 
be deplcmyed any where within the recruitment unit/territorial 
circles on the basis of availability of work. 

Such casual labourers who acquire temporary status will nc't, 
however be brought on to the permanent est-ablishment unless they 
are selected through regular select ion process for Gr. posts. 
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Temporary status would entitle the casual labourers to- the 
followinq benefits 

i: 	I4áges at daily rates with reference to the minimum of the 
pay scale of regular 3r,D offiu:ials including DA,HRA, and rCA. 

Eenefits in respect of increments in pay scale will be 
admissible for every one year if service subje':t to performance 
of duty for at least 240 days (206 days in administrative offices 
observing 5 days week) in the year. 	 - 

Leave entitlement will be on 'a prci-rata -basis one day for 
every 10.-days of week,Casual leave or any other leave will not be 
admissible. They will also be allowed to carry forward the leave 
at their credit on their regularisation. They will not be enti-
tled to the benefit of en':asement of leave on termination of 
services for any reason or their quitting service. 

i 	f::ctLnting of 50 7, of servic.e rendered under Temporary status 
for the purpose of retirement benefit after their regLlarisation. 

: 	After rnderinq three years continuous service on attainment 
of temporary status, the casual labourers wc'uld be treated at par 
with the regtiiar Or. D employees for the purpose of contribution 
to General Provident Fund and would also further be eligible fc'r 
thegrant of Festival Advance/ food advance on the same condition 
as are applicable to temporary Gr,D employees, provided they 
furnish two sureties from permanent Govt. servants of this De-
par tment. 

Vi:) Until they are reqularised they will be entitled-to Produc- 
tivity linked bonus only at rates as applicable to casual 'labour. 

7, 	 No benefits other than the specified above will be 
admissible to casual labourers with temporary status. 

B. 	 Despite conferment of temporary status,the offices of a 
casual labour may he dispensed' within ac':ordance with the rele-
vant provisicuns of the industrial Disputes Act1947 on the grc'und 
of availability of work. A casua-1 iabourr with temporary status 
can quite service by giving one months notice, 

1 f a labourer with temporary status comi ts a miscon- 
ductand the same is pr':uved in an enquiry after 'giving him reasc-
nable opportunity, his services will be dispensed with. They will 
not be entitled to the benefit of ,encasement of leave on termina-
tion of service. 

The Department of Telecommunications will have the 
power to make amendments in the scheme and/or to issue 	i nstruc- 
ticuns in details withift the framing of the scheme, 

j 
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ANNEXURE.?... 
EXTRACT 

CASUAL LABOURERS (I%RANT OF TEMPORARY STATUS  AND RESULAF:ISATION ) 
SC:HEME 

NO..66-52/92-SPB/I 	 dated 11195 

I am directed to refer to the scheme on the above 
subject issued bythis office vide letter No 45--5/87 SFB-i dated 
124.91 and 66-9/91--SPB-I dated 11.92 as per which fujl time 

• casual labourers who were in employment as on . 29iiB9 were 
eliqiblé to beconferred "temporary status" on satisfyina other 

• eligibility ct ,nditions 

The question of extending the benefit of the 
• scheme to those furl time casual labourers who were engaged 

/recruited after 291189 has been 1cons.idered in the c'ffice in 
the light of thejudgement of the CAT Earnakularn Bench delivered 
on 13395 in O.A.No 75/94 

It has been decided the full time casual. labourers 
recruited after 291189 and up to 1.993 may also be considered 

• for the grant of benefit under the schme 

This issue with the app'oval of IS and F.A. vide 
Dy. No 2423/95 dated 9195. 

3 
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- 	 ANNEXLJRE- :7. 

I::ENTRAL ADMINISTRATIVE TRIBUNAL 	- 
'3UWAHAT I BENCH 

Original App]. ic&t ion No299 of 1996. 

and 

32 of 1936. 

Date, of order 	This the 13th day of August, i997 

Justice Shri DNBaruah, Vi:eChairman, 

0 A No 299 o f 1996 

All India T€lecorn Employees Llnic'n, 

Line Staff and Group-D, 

Asam Circle, •l3itwahati 	0tjers. 	 Appli':ants, 

- Versus 

Union of India -& Ors, 	 Respondents, 

• 	 OA N6302 of 1996b 

All Inc:ia Telecom Employees Union, 

Line Staff and Gri:'up-D 

Assam Circle, Eluwahati & Others, 	• 	 Applicants.• 

- Versus - 

Urihni:f India & Ors, 	 Respondents, 

Advoqate. for ,the appi i':ants vShri B.K.Sharma 

Shri S. Sharrna 

Aocate for the respondents g Shri A K 	hudhury 

0 

ORDER 

• 	 - 

Pct h the app 1 ':at i one i n 01 ye c6mmon.question of law 

and / smlar facLs In both the applications the applicdnls have 
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prayed for a direct ion to the respondents to give them certain 

benefits which are binq qiven to their counter parts workinc in 

the Postal Departmnt. The facts of the cases are 

O.A.Nc',302/96 has been filed by All India Telecom 

Employees Union, Line Staff and Group-"D, Assam Circle, Guwahati, 

represented by the Secretary Shri JJ'LMishra and also by Shri 

Upen Pradhan, a casual labourer in the office of the Divisional 

Engineer, 3uwahati4 In O.A. 299/96 7  the case has been filed by 

the same Union and the applicantNo,2 is aiso.a casual labourer. 

The applicant Nc1 in O.A.Nc299/96 represents the interest of 

the casual labourers referred to Annexure-A to the Oricinal 

Application and theppiicant No,2 is one of the labourers in 

Annexure-A. Their grievan.u:es are 

2. 	 They are working as casual labourers in the Departmet 

of Telecom under Ministry of Cc'mmunicat ion, They are similarly 

situated with the casual labourers wciri-::inq in the Department of 

Postal Depatment under the same Ministry. Similarly the members 

of theapplicant No 1 are also .csuai labc'urars working in the 

telecom Department. They are also similarly situated with their 

counter parts i the Fcstal Department They are working as casual 

labourers, Hwever the benefits which had been extended to the 

casual labc'urers working in the Postal Department under the 

Ministry of Communications have not been given to the casual 

labourers of the applicants Unions. The -applicants state that 

pursuant to the Judgment of the Apex Court in daily rated casual 

iabciurers.ernplciyed under Postal Department vs Union of India & 

Ors, reported in (1998) in sec 122 the Apex Court ci rected the 

department to prepare a scheme for absorption of the casual 

labourers who were continuously working in the department for 

more than one year for giving certain benefits. Accordingly a 

scheme was prepared by the Department of Posts granting benefit 

ii. 
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to the casual labourers who had rendered 240 days of service in a 

years Thereafter many writ petitions had been filed by the casual 

labourers working under the department of Telecommunication 

before the Apex Court praying for directing to give similar 

benefits to them as was extended to the casual labourers of 

Department of Posts Those cases were disposed of in similar 

terms as in the judgment of Daily Rated Casual Labourers(Supra) 

The Apex Coui - t, after i:onsidering the entire matter directed the 

Department to give the similar benefit to the casual labourers 

woiking under the Telecom Department in similar manner. Pursuant 

to the said judqment the Ministry of Communication prepred a 

scheme known as "Casual Labourers (Grant of Temporary Status and 

regularisationScheme" on 71189 Under the said scheme certain 

benefit had been granted to the casual labourers such as confer-

ment of temporary Status, Wages and Daily Rates with reference to 

the minimum of the pay scale etc Thereafter, by a letter dated 

17393 certain clarification was issued in respect of the scheme 

in which it had been stipulated that the benefits of the scheme 

should be confined to the ':asual labc'urers engaged during the 

period from 3131985to 2261988. On the other hand the casual 

labours worked in the Department of Posts as on 21111989 were 

eligible for temporary Status. The time fixed as 2111189 had 

been ftirther extended pursuant to a judgment of the Ernakulam 

Bench of the Tribunal dated 1331995 passed in O.ANo73/94 

Pursuant to that judgment, the Govtc'f India issued a letter 

dated 1.119 ':onferring the benefit of Temporary Status to the 

casual labc'urers The present appiicnts being employees under 

the Telecom Department under the Ministry of Communicatic'n also 

urged before the ':oncerned authorities that they sh':'uld also be 

given same benefit In this cc'nnection the casual employees 

submitted a representation dtd 29.121995 before the i::hairman 

12 
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im 
,Teleccqrf• Commission, New Delhi but to the knowledqe of the appli-

cant the said representation hs not been disposed ofi Hence the 

present appi i':atin 

3. 	 OA.299/96 is also ':'f_similar facts The grievances of 

the applicants are also same 

4 	 Heard both - sides, MrKSharma, learned 	Counsel., 

appearing on behalf of the applicants in both thecases submits 

that the Apex Court having been granted the benefit of temporary 

status and regular isatii:n to the casual laboLrers, should alsc' be 

made available to the ':asuai labourers wori<ing under Telecom 

Department under the same Ministry., MrSharma further submits 

that the ai:tii:n in not giving the henfits to the applicants is 

unfair avid unreasi:inahle. NrAICChoudhury, learned AddlCi3.SC 

for respondents does not dispute the uhmission of MrSharma He 

submits that the entire matter relating to the regLtlarlsation of 

casual labourers are.beinj ciisu:ussed in the JC.M level at New 

Delhi, hcwever, no discision has yet been tak:enIn view of the 

above, I am of the opinion that the present applicants pho are 

similarly situated are aisi:i entitled to get the benefit of the 

scheme of casual labourers c:gran,t cf temporary Status and Regu-

larisation prepared by the Department of Telecom Therefore, I 

direct the respondets to give the similar benefit as has been 

extended to the casual labourers working under the Department ':if 

Posts as per. Annexure--3(in OA.302/96) and Annexur-4 (in 

OAN':i299/96) to the applicants respectively and this must be 

done as early as possible and at any rate within a period of 3 

months fri:im the date of receipt copy of this order. 

H!:iwever ccinsi der i ng the entire facts and : i ri:umstanies 

of the :ase I make no order as to ':c'sts. 

Sd!- Vice c:hairman. 

13 - 



NO S 
269-1 3/99 

0overn1fle0 India , r i oatiOn5 
of Telecot- Departinen ir  BhaWB SanSTWiI Secti0.. 	

Date t •7.9 
New Delhi  

To 
All. Chief' Genera' 	

agerS Telec0m. .Cir0' 

All Chef Geer8i 	
n egers TeleP° 	

Distr1t 

All 1ea 	
of other Adljnistr8i 	

0fficeS 

Au the IFA in Tele0' CircleS/D15i°t arid 
othr Adm1fliStr8ti 	UnitS. 

Sub j ect: RegUla 	
tton/ 	

of temporary Btat 	
to Casual 

abourets 	
egardth. 

Sire 
I iu irect 	

to refer tolt 	
N269'/93' 

;ed 2299 circU1 	
wftli lettel' No02693/11 	

dated 

• 12299 on the Bub3et meut10n 
	uboVo 

)i the bOV reie1'r 	iettCrs 	
has 0onveye 

the two itemS one i 	
oE 	

status to Vie 

C:-iivai Ll)O1l'S 
ehle a5 on I 	A9 	

rtoTher on reu185 

tJ.Ofl of CSUaI 	
ClIP 	

;i;uWh0 
are iigib 	s 

on 31 397 Some dOUbtS 	
been riC3 

0 ng dat of ee0t 

o theSe d2Oi8° 	
It 119 therefole 	

:tit •ju case of 

rflt of enipor1'Y 
statUS to the CL1U]. LbOU' 	

the order dated 

12299 )tll be 	
the c1te àf. 	U2 

of this crder, 

• 	ri caS( of 	
to the tc0 	5tat 	Maz(00 

• 	
as on 3 .,597v this order 

	ef(eCt 	
w.e.f' i 

fLth'' 	
• 

•\ 
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At1I.BCNCI.I 	
0 	 . 

0 

App1 

•

j0 No.1Q70 1993 and Others 

Date of decj0,. Thja the. 31st day of 'August 1999 

Th0 Jji1 Nr JuLjco 1).NDaruah 

VIcoCirma 
The '1°flb1'nL. 	SaflglyIne, Admil 

 listrative Member 
1 

. 

::Shri:subal Nath and 27 others 
•By Advocates Mr J.t. Sa rk , and Mr M. Chanda 	'Var 

-• 	

'' 	 '' 

VeC8US 

The:Unjon of India and others 
y Advocate Mr B.C. 

Pathak,
Addi. C.G.SC 	" 

2. 
2NO112/1998 

All India Telecom 
LI9 Staff 	Bmployees Union,  and Group 

D' and anthie'  By Advocates •Mr B.K. 	 - 	 ••*..Aplicants 	'I Shrmfla and mr S. Sarma 	 ' 

Versus... 	 ' 

The 
Union oI India and others 	

..flepondQflt$ By Advoca 	Mr A. Deb Roy, S 	
• .. 

r. C.G.SC 

India TelecotimEmp1oyee Union, 
 f34~\ SL 	

and Group 'D' and another 
	 App1jcQfl8 \Vocates Mr B.K. 

Sharma and Mr S. Sarma 

' 	

_vera tip 	I 	 S  
I 	/ 

1i'Union of India and Others 	 . . 

. . •Respofldent5 	' 
'By Advocto hr A. bob Roy, Sr. C.G 

S c 
4 . 	

0 • 	 ' 	 .'. 

	

0' 	 Shr.'BhUban K
aljta and 4 othe-8 

By Advocates M. J.L 
and M ' N D. 	 . Sakar, Mr ,  ti. Chanda 

0 
Goswamj 	0 	

: 

	

0 	 , 	 0 	
versus 	

0 

0 	
The Union 

of India and others 0: 	

BY.oAdvocate Mr 
A. Deb R oy, 

Sr. C.G.S.0 	 0 	
00 	

i 

0 

0••" 
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I  

5. . O.A.No120/199U 

Shri Icamala [canta LTho and 6 others 	.. 	 . Applicant 

By Advocaeo Mr. J,L. SaLkur, Mr M. Chanda 
and No 1.D.Goswamle 	 'I 

-versus-, 

Thd Union of India and, others 	. 	.• • .,. .Repondent H 

ByMvocate Mr B0C.Pathak, Addi. C.GSS.C. 

66 	O.T.No.131/199O 

a 

-u 

All. India Telecom Employees,Union and 	 I 

another 	 . 	. . 	.....Applicants 

By Advocatee Mr B.K. Sharma, Mr S. Sarma 
and MrU.K. Nair.  

versus- 

• 	The Union of India ad others 	. . .. ..Respondents . X. 
• 	. 	By Advocate Mr B.C. Patha, Addi. C.G.S.C. • 	.,°( 	•;:'. 	. 	. 

• 	O.A.No.135198 	 .. 	. 	•. 

7. 	K11 lnd1iT'5Tocoin iinployoos Union, 	. . 	. . . 
Line Staff and Group 'D' and  
.6 1 others . 	 . 	. 	. 	.....Appl1cant 

By Advocates Mr B.K. Sharma, Mr S. Sarma 	. 	. 
and Mr U.K. Nair.  

versus- 	. 	 . 	. 

• 	 The Union of India and others, 	 •....Respondent 

By- Advocate Mr A. Deb Roy, Sr. C.G.S.C. 	
. . . •; . . 	 . - a ' .  

8 	0 A No 136/1998 

All India Telecom Cmployoes Uniop, 
Line Staff and. Gr.oup 	p.' and 	• 	. 	 : 	:' 	..,, 	. 	• 

......Applicante 

Mr B K Sharma, Mr S Sarma 
-a*nd,,, MS.\,V'i 	air 

çThe): India and others 	 .... Reepondens 

cate Mr A Deb Roy, Sr C G S C 

	

No 141/1998 	
I 	 I  

':All India Telecom Employees Union, - •. ••' • . 	•.\ IH 
Line Staff and Group 	and another . . .-.. .ApplicantS 

By )\dvoçotes Mr 13.K. Sharma, Mr S. Sarma •. 	 . 

and Mr: U.K. Nair.  

-i 	-versus-  

The Union of Indiaand others 	 Reapondets 
• 	By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 	•..• 

H4 
• 	 . 	 • 	

• 	 • 

.rc 
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• 	io. 

All India Telecoij EIiiployoo3 Union, Civil wing 13rnch. 
. . . 

By Advocate Mr B. Malakar 

-v ersus-. 

The Union of India and others 
• 	ByAdvocate Mr B.C. Pathak, Addi. C.G.S.C. 

11. O.ANo.145/19g8 

• 	Shrj' Dhanj Ram Deka and 10 others 	 Applicants  By Advoc 	Mr I. Hussain. 
...

-Versus 

The Union of 	India and others 
By Advocate Mr A. 	Deb Roy, 	Sr. C.G.S.C. . 

. 	. 

0.A.No.192/ly9U 

Al1.Indja •Te1econ Employees 	Union, Line Staff and Group 	'D' 	and another 	' By AdvoC0 	 . 

Mr 	B.K. 	Shariiia, 	Mr 	S. 	Sarina and 	Mr 	U.K. 	Najr. 

-versus- 

The Union of 	India and others 
Respondes By Advocate Mr A. 	Deb Roy, 	Sr. 	C.G.S.0 

O.A.NO.223/1998 . 

--.- . 

All India Telecom Empldyees Unio•n, 
• 	 taff 	and 	Group 	!D'.and. anothet 	''...Appljcntn •'' 	 Mr,B.K. 	Sharma and Mr S. 	Sarma. 

" 

	

The Uhofl of ldja and others 
Mr. A. 	Deb Roy, 	Sr. 	C.G.S.C. 

Respondent8 
• 

rucJN Q 269/1 995  
. 	 . 	

•• 	I :  

All Indja Telecom Emploees.Unjon 
Line staff and Group 

. 1 D' 	and another 
ByAdvocate3 Mr 	B.K. •Sharia, 

....Appijcants ' 

fzS. 	Sarma, Mr. U.K. 	Nair and Mr 	D.K. 	Sharma. 

.versus-. 	• 	 • 

The -Union. of India and others 
Respondents 

By AdVoct0 Mr 8.C. Pathak, Addi. C.G.S.C. 

-1 
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V. 

Al.. Xiidj,. 'rQlqcoiit 
llIIployo 	U, Lj0 Staff and Group 'D' 	

n ion 
 and anoth 

Uy Avc.tp M 13K. SIiar, Mr S. Sarma 
and Mr D.K.SQrIna 

-Versus_ 

The Unjo. of India and others 

By Advocate Mr B.C. Pathak, Addl..CGSC. 
.Re8pond8 

0 R U E fl 

	

S 	 - 

All 	the 	above 	aPPlicatiOI8jnvolv 	c.ommo 
question8 of law and similar facts 	horefore, we propose 

to dispose of all the above applications 
	': a 'common 

.1 

order 

• 	 ... -'..-.. 

.1 	
2. 	The All 	

India Teleconi Employees ,Unjon 'is a 

recogned union of the 1elecommufllcatjon Department. 

Thja Union takes up the cause f the members of the 
said 

Union Some of the applicaLions were submitted by the 

®r '.1;; 1aid uipn, namely, the Line StaU and Group '' 

other app1icatjori 	
I 	•/, 

	

• 	
, ' 	1.V . 	, 	 . / r,/ 	

caUa\ employees individualy. Those applications 
 by 

 were 

A 	
- l 	

t 

 14 

as 	te 	casual 	empl0yee8 	engaged 	in 	the 
cOmnlunica 

tion Department came to know that the 

of the casual Mazdoors under the respondents 
wer, 	like I 

 ly tb be termjnatd with effect from.:1.6'.1998 
, 	

S 	
- 	r 	• i• 	 , 	. 	. lhe 	

in these 	PPlICatiOnS 	pray that the 
roopoIdeiit5 be direcLed not to impleniet the decj5j0 of 

S 	 S terminating the serivices o 	
the casual.MazdOors;b 	to 

	

.5 	

. 	

grant them similar benefit8 as had been granted to the 

enIp1oy3 UndeL tile DopartII1nt of 
P oota

. nd to eLerid Iho 

	

. 5 	

- 	 I ; . 	 S 	 ' •• • 

5,, 	

.5 
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.ts of the Scheme, namely, Casual Labourers (Grant of 

Temporary Status and Regu1arjsatjo) Scheme of 7.111989, 

to the casual Mozdooro conceriiod. Of the aforesaid O.A., 

however in O.A.No.269/1998 there isno prayer against the 

order , o .: ternijnation In O.A.No.141/19g8, 'the prayer is 

again3t.: the cancellation of the temporary status earlier 

• . applicants having considered their length 

•ofservjce.and they being.fully covered by the Scheme. 

According... to the applicants of thIs. O.A.4  the canclltjon 

was made without giving any notice to them in complete 

vio1atjon., of the principlee.f natural justice and the 

rules holding the field. 

3 . . 	•T1 	
applicants sate that the casual Mazdoore have 

been Continuing in their service in different offices 

the Department of T lecommunjcatjon under Assam Circle and 
N.E. .• Circle. 	The. Government 	of 	India; 	Ministry 	of 
Communication, made a. scheme known 	s Casual Labourers - 	 . 	 I  

Stat6 and flegulariaatjo) Scheme. /) 	 . 

was communicated by letter' No.269_10/89_STN. 

,d e1l '
ig8g and it came Into operation with effect

'  

mro)//0 1989 Certain casual employees had been given , 

efit under the said Scheme, such as, conferment of 

	

! p 	. 	: 	

. 	t 	 . 	. 

	

temporary Status,, wages and daily wages with reference to 
	•,., 

the minimum pay scale .of regular Grou'p 'D'. employees • 
includillg.DA and HRA. 

Later on, by letter dated 17.12.1993 

the Goernment o India clarified that th& benefits of the 

Scheme should be confined to the casual employees who were . . 
	•engged during the period from 

31 . 3 .198 	to 22.6l9d: However, 	in 	the 	Department 	of 	Pgt, 	those 	casual' 	• • . 
labourers who were, engaged as on 

29 .11.1969 were granted 
* 	

. 
the 	benefit 	of 	temporary 	et5tut.s 	

A
on 	8Litifyjg 	tho 

eligibility criteria. The benefit5 were further extended 

• 	 L 

* 

I 	 • 	
. 
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1' 

to the casual labourers of the Deparent of Posts as on, 

• 10.9.1993 pursuant to the judgment of the ErnakulL Bench: 

of the : Tribunai passed on 13.3.1995 in O.ANo.7I50/194 

The prsoIit applicants claim that the benefit.extndod to 

the casual emp1oyee working under the Departmet of Posts 

are liable to be extended to the casual p1yees working 

in the Te1ecoi Department ih view of the fact tat they 

are similarly 5i1uted. A nothing was done in their 1  

'favour by, the authority they approacd thl Tribunal by, 
 

filing O.A.Nos.302 and 229 of 1996, ThisTibuflal'by order 

dateC 13 8 1997 directed the respondents to give s  8jmllay 

• beneej La to the appljcants•In those tw' appljcajons as 

was given to the casual labourers vórking in the 
Department of Posts. It may be mentioned here' that some of 

the casual employees in the present '0.A.s were app1icnts, 

and 229 of 1996.. he. applicant 's 'sLte that 

instead Of complying with the direction 'givericby;*hjs 

Tribuia1, their services were terminated.wjthef.f.ec .fom 
1.6.1998 by. oral order. According 

to the applicants suchH 
order wa 	

illegal and contrary to the rules. S1tuated 
s  

thus, the appllcants have approached this TriL,uj -ia1 by 
\ t lpg the resent 0 A s 

/ 	 *. 	 ' 	 •• 	•, 	' 	 ' 	 • 

111  
, 	

. 

'ç.'!.'i4 	
1t.the time of adrniss ion of the applicatjon8,..thi$ 	• 

)

passed interim orders On the 'stre'ngtt of the 

.orders passed by this Tribunal some of the 
ipp 

	

11cante are still working 	However, there'has been 
I 	 . 	 • 	 ' 	 • 	

' 

	

com.pla .int.. :f rom the applicants of some of the O.A 	that in 

	

• 	 '.... • 	 . 

spite of the interim orders those were not given effect to 

••• and the au hority remained silent 

• 5. 	The contention ofthe,respoñdents in  all 'tie above 

	

• 	••,, 

	

O.As is that the Association hadno authorjt 	to 

V 



7 

the s 'called casual 

are nut me 	
employees 	

the c asua  
rlibero of the 	

Line Staf f and 1' 	Group 	The CCCUQI 

emp1oy0 enot being regular servants 

.• bearers 

GoverflflIL 	
are no 	eiigj 	

ni 

	

to becoe membe 	or 
°°fice ' 

 Of 	the 	stafl 	Ufl1Q  r pordO 	 further, 	the 
Oyees

!l 	h5vO 
stated that th 	

flam5 of the c85U51 
in 	the 	appl veriflabI 	becau 	

jc5ti 	
not 

records 	 of the lack of particulars. 
 The aCcOrditig to the 

r
esponden , rev eal that some of 	h 

te casual employees Were never engaged 
	

h by te 
Departnioj11 	

In fact, onquij5 
m 	h 

	

t0 teir engagej811 	
as 

C5Guslenpl 	
are in Progress Th respondents 

the actIo 	to diepeiap 
wjtj1 	

services 
thp 	 of the casual 

OlflPloyee 	o 	

ground that they Were.ejlga d Purely on temporary baL5 for special 
re q u irement The 	Ospofidefit 	 of specific work fUrther State  we 	L 	 that the casual ernploees be deengag 	

When there wa no further ne 
	for 

• 	
of th 

	

al 0 Sta 	
eir services 	

esj05 the reepond0flt8 

6.

te tt th e present 

by. 	 aPPlicants in th 	
Were 

	

' 	
persors having no 

Sutilorily a 	Wit 
forjnai 	

Procedure 	
for 

aPoihL./enga 

	

	

AcCording to tho 
re spondent such  

are not entitled to re_engage. Or 
/).. 

	

they cannot of 	 get the benejt . of 1959 • 	thj5 ScL1eie as 	
the 

re io5 Pro 	 pet; 	
fld not 

	

epectjv0 Th9 Scheme is appjjCbl only to 
	

casual 
emplorees wh b 

were engag 	
before the Scheme 

CH 	
came into 

effect 	The.' respofldCl 	
further st5 	

that the casual 
tPloye 	of 

 the Telecoflth, 	
bepartnie tas 	

are not 
similarly Piaced 	

tho50 
or the Deparp1 	

of o t5 The 
reapofldCC .al 

 

b15 	 state that they have a 
l)ati 	 Pproached the 

Ho ' 	Gau 	
High Court agai3 	

the order of the 

• 	 •" • 

IT. 

/ 
I. 

S 
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Tribunal dated 13 . 8 . 1 997passed in O.A.No02 and 229 of 

1996. The upplicants does pot. dispute the f a c t that 

against the order of the Tribunal dated 13.8.997 passed 

in O.A.No.302 and 229 of 1996 the respondents have filed 

wri.t applicatjoi. 	before the Hon'l,1 'Gauhtj High Court.. 
Howver; accor 	.. to the 'nPlicants,'no interIm order has 

been passed against the order of the Tribunal. 

6, 

 

I' 

• 	LLi 

'cr 

S 

We have heard Fir B.Ic,sharnia, Mr 'J,L. Sarkar, Mr I. 

Hussain. and Mr B. tialakar, learned counsel appearing on 

bha1f of the appljcait 'and aluo Mr A. beb Ioy, learnod 

Sr. C.G.S.C. and Mr B.C. Pathk, luarncad hddl. C.G.S.C. 

-  appearing on behalf of the respondents. The learned 

counsel for the applicants dispute the claim of the 

respondents that the Scheme was retrospective and not 

prospective' and they also submit that it was upto 1989 and 

then extended upto 1993 and thereafter by subsequent 

circulars. According to the learned counsel 'for the 

applIcants the Scheme 'is alpo applicable to the preaent 

•..pplicants.. The learned counsel for the applicants further 

Lhat' they have documents 	to 	show 	in 	that ;' 	i\ 	\ . 	. 	.. , 	, 	 • 
The learned counsel for the applicants also 

,( 
, 	sulm3. 	that the respondents cannot put any cut off data 

of the Scheme, inasmuch as the Apex 
• 	

has- not gcven any 'succut off date and had issued 

for 	conferment 	of 	temporary 	status 	and 
• subsequent - regularisation to those casual workers who have 

completed24 days of'servjce In a year. 

7. 	
On hearing the learned counsel for the parties we' 

fee], that the applications require further examinatio- 

regarding the factual position. Due to the paucity of 

material 
it in not possible for this Tribunal to come to a 

	

I..,' 	
• 

1 
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L 

• definite conclusion. '1e, therefore, feel that the matter 

ohbuld be re-examined by the respondents themselves taking 

into consideration of the aubmiselons of. the learned 

counsel for the app]. i.cants. 

• 	0. 	In 	view 	of 	the 	above 	we 	dispose 	of 	these 

applications with direction to Ehe respondents to examine 

the case of each applicant. The 'applicants may file 

repreaentatons individually within a period of one month 

from the date of receipt of the order und( if such 

representations are filed indiyidually, the respondents 

......... 	shall scrutinize and examine each case in consultation 

	

' 	 .,. 

	

.... 	 fj) -i the records and thereafter pass a reasoned order on 

iiçit P of each case within a period of six months 
01 

)Aafter Thn interim order paceed in any of the 	ses 

	

remain 	in 	force 	till 	the 	disposal 	of 	the 

•-.epreeentations. •__ 	. 	 - 

9. 	. No order as. to costs. 
.- --- --.--- ..

.- 
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certi fic d, to  be  triuC0 P 
I 	
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